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Ill THE CEOTRAL ADPIXNISTRATiyE TRIBUNAL
PRINCIPAL BENCHj NEU DELHI

O.A, No, 1878/91

New Delhi this the 25th day of Danuary 1996

Hon'bla Shri ^•'̂ •ChattarjaafVice—Chairman(3)

Hon'bla Shri R.K,Ahooja, nember (A)

Pram Prakash Goal
Dunior Telecom Engineer
Telephone Exchange» /
Bulandahahr, Distt:Ghaziabad

(By Adi/ocate: Shri Aishiah Kalia) ••• .Applicant

Versus

1. Union of India, through

The Secretary-
"epartaent of Telecom
Government of India,
Sanchar Bhavan,
New Oelhi-110001,

2. The Chief General Planager,
Telecom U,P,Circle,
Lucknow-22B001.

3. The General flanager Telecom
2/101, New Sector No, 2, Raj Nagar,
Ghaziabad.

••••Respondents
(By Advocate! None)

order(Oral)

Rdn*bXe Shri R,K. Ahoo-ia, Waahar (A)

Td Counsel for the applicant states that

he has received a copy of the counter. However he has

received another instructions from his client and he,

therefore, does not press the application. The application
is dismissed for non—prosecution.


